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(c) does the Minis try plan to do 
anything in the matter: and 

(d) if so, what? 

THE !\1INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) The esti-
I:lated Central Excise revenue and ac-
tual realisations in respect of bidis, 
during the last three years, are as 
uncier:-

--- --------_. -----... 
LYear 

1976 7i 

1977-78 

1978-79 

Actual 
Estilnates realisa-

tions 

Rs. in lakhs 

- -------- -----
(b) to (d). Some stray cases of clan-

destine labelling of unbranded bidis 
,vith the labels of established manufac-
turers have come to the notice of the 
:VIinistry. Instructions have, therefore, 
been issued to all the Collectors of Cen-
tral Excise- to tighten their control so 
that unbranded l'"Jidis after clearance as 
such, do no pass into consumption as 
branded bidis withQut payment of pro-
per Central Excise duty. 

Excise ICollection from Ci:ars 

1366. SHRI CI-IANDRA BHAL MANI 
TIW ARI: Will the Minister of FIN-
ANCE be pleased to state: 

(a) what was the estimated revenue 
and actual collection from Excise on 
cigars in the past three years and 
what is the estimated cost of collect-
ing excise on cigars~ 

(b) the reasons why cigar and bidi 
lllanufacturer are not given the same 
encouragement as handloom; 

(c) since cigars and bidis have no 
capital investment and are totally 
labour intensive, whether Government 
propose to. give them special incen-
tives; and 

(d) It so, what? 

THE MINISTER OJ' STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) The Cen .. 
tral Excise Budget Estimates and the 
Actual revenue realised from clgars 
and cheroots are as follows:-

Year 

1976-77 

1977-78 

1978 79 

I 97g--8o 

Budget Revenue 
Estimates Realisa-

tiona 

Rs. in .la.k& 
20 Nil 

Nil 

20 

$Duty co"ectrd upto Dt ccmb~.r 79 of the 
current financial )ear . 

The figures of estimated cost of col-
Jection of revenue on cigars are not se-
parat~ly available. 

(L) Cigars and biris, products of the 
tobacco industry, are not comparable 
to fabrics which is an item of basic 
need for the population. Further, 
smoking is injurious to health. Cigars 
and biris cannot be deemed to be on 
par with handloom fabrics. 

(c) and (d). Government have pre-
sently no proposal to provide any spe~ 
cial ince n ti ve to cigars and biris with 
regard to levy of excise duty. 

Action ~ainst Boarders and Black-
marketeers in U.P. 

1367. SHRI ANAND SINGI-I: Will 
the Minister of COMMERCE AND CI-
CIVIL SUPPLIES be pleased to state: 

(a) the number of cases reported' 
by the District Authorities to the 
State Government for action against 
hoarders and blackmarketeers in U.P. 
during the last two years; and 

(b) the number of cases in which 
action was taken? 

THE l\Il1NISTER OF COl\~MERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MlNES (SHRI PRANAB MU-
KHERJEE): (a) 1197. 

(b) 1009. 




